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Sale of Land in Delhi

*508, Shri Surendra Pal Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that an un-
authorised sale of building land is go-
ing on in the Capital on a large scale;
and

(b) if go, the steps being taken by
Government to put an end to this
racket, and to protect innocent people
from being cheated by the unscrupu-
lous colonizers?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The Government have
notified under Section 4 of the Land
Acquisition Act, 1894, 54,808 acres of
land which are likely to be utilised
for the development contemplated
under the Master Plan for Delhi. Of
these, 8,500 acres of land have been
acquired so far. The issue of a noti-
fication under Section 4 of the Land
Acquisition Act, 1894, does not in
terms prohibit sale of any land or
part thereof by the owners of such
land.

It is, however, an offence to sell
land for building purposes without
obtaining the sanction of the lay-out
plan of the area from the Standing
Committee of the Municipal Corpora-
tion vide Sections 312 and 313 of the
Delhi Municipal Corporation Act,
1957, It is for the Municipal Corpora-
tion of Delhi to take action against
infringement of these provisions of
the Delhi Municipal Corporation Act
and it is understood that they are
taking such action.

Shri Surendra Pal Singh: Is it a
fact that some time back g resolution
was moved in the Delhi Corporation
by a large number of members, ask-
ing the Corporation to regularise all
unauthorised constructions which
had been put to the 31st December
1962 and that move directly encourag-
ed people to indulge in illegal sale of
land and in putting up unauthorised
constructions?
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Shri Hajarnavis: I am not awre of
of any such resolution, but it is a
matter within the exclusive jurisdic-
tion of the municipal corporation, If
they resolve it in one way, Govern=
ment can take no responsibility for
whatever is being done by the Corpo-
ration.

Shri Surendra Pal Singh: Has the
Corporation taken action against any
unauthorised colonisers and, if so,
against how many and to what effect?

Shri Hajarnavis: Though it does
not form part of this question, I
believe they have taken action against
some persons recently.

Shrimati Savitri Nigam: May I
know if the hon. Minister is aware
that a sort of impetus is given to this
racket of illegal sale because the
government machinery which "has
frozen the land has been very slow
in redistributing it to the people who
want to build houses?

Some hon, Members: A very good
question.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I only wish
that I could sometimes get this
compliment from the hon. Members
for my answer.

Mr. Speaker: They are reserved for
ladies and not for gents.

Shri Lal Bahadur Shastri: It is
true that there has been some delay
in the allotment of lands etc. in dis-
tribution. But if the hon. lady
Member will now see what has been
actually done, 1 hope she will feel
satisfied that there is satisfactory pro-
gress. Once this thing has got the
the necessary momentum, it wil] be
further implemented more speedily.
As regards the other question, it is
true that some people are trying to
misuse and the Delhi Corporation is
anxious as to what action should be
taken. As my hon, colleague has
stated, it is entirely for the Corpora-
tion to take the necessary action. I
have recently discusseq this with the
Chief Commissioner of Delhi. The



4899 Oral Answers

Corporation wants his help. As far
as I know, the Chief Commissioner is
thinking as to what he can do in order
to help the Corporation to prevent this
kind of racket,
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Shri A. P. Jain: When was this land
frozen, how 'much of it has been ac-
quired and how much of it has been
put to use?

Shri La] Bahadur Shastri: My hon.
colleague hags already replied that u?-
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der the Land Acquisition Act Govern-
ment have taken over 54,808 acres of
land, Of thig 8,500 acres have actually
been acquired. 54,808 acres have been
notified.

Shri A. P. Jain: When was it frozen?
How many years ago was that?

Shri Lal Bahadur Shastri: It was
acquired some time back; ] cannot ex-
actly give the date. It was frozen a
few years ago. Now action is being
taken to distribute the land.
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